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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPLE BENCH AT NEW DELHI

EXECUTION APPLICATION 36/2023
IN
ORIGINAL APPLICATION NO. 329/2021

IN THE MATTER OF:
DEVANSHU BOSE ...APPLICANT

VERSUS

AGRA DEVELOPMENT AUTHORITY & ORS.

...RESPONDENTS
INDEX
S. No. Particulars Page No.
1. |COMPLIANCE AFFIDAVIT ON BEHALF OF
REPONDENT NO. 1 AGRA DEVELOPMENT | 91-08
AUTHORITY IN COMPLIANCE OF ORDER DATED
03.04.2025 PASSED BY THIS HON’BLE TRIBUNAL IN
EA 36/2023 TITLED DEVANSHU BOSE VS. AGRA
DEVELOPMENT AUTHORITY & ORS.
2. | ANNEXURE -1
09-11
The Photographs of the fully functional STP
3. | ANNEXURE -2
, _ 12-13
Copies of these letters are collectively
4. | ANNEXURE -3 14-15
Copies of the said newspaper advertisements
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5. | ANNEXURE -4

06.04.2026 issued by Torrent Power Limited, evidencing the
outstanding amount of Rs. 2,26,672.00

A copy of the said electricity bill-cum-notice dated | 16-17

6. | ANNEXURE -5

18-19
The photographs of the aforesaid drain
7. | Proof of Service 20
DATE: 23.04.2026
NEW DELHI
THROUGH \
Moo
SOMESH TIWARI
(Advocate for Respondent No. 1)
VARDHARMA CHAMBERS

11, 11A Golf Apartment, Golf Links,
Maharishi Raman Marg, New Delhi
M. 9167540567

Email: somesh.tiwari@vchambers.in

(D/4294/2016)




BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPLE BENCH AT NEW DELHI
EXECUTION APPLICATION 36/2023
IN
ORIGINAL APPLICATION NO. 329/2021

IN THE MATTER OF:
DEVANSHU BOSE ...APPLICANT

VERSUS

AGRA DEVELOPMENT AUTHORITY & ORS.
A ...RESPONDENTS

_ m DEVELOPMENT AUTHORITY IN COMPLIANCE OF
1 Qg

m@RﬁE DATED 03.02.2026 PASSED BY THIS HON’BLE

I, M. Arunmozhi, Presently working as Vice Chairman, Agra
Development Authority, Agra Uttar Pradesh, do hereby solemnly

affirm and state as under: -

Af
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1. That the Deponent is Vice Chairman of the Respondent No.
1/Agra Development Authority in the present above stated

matter and is being well conversant with the facts of the

present case and is deposing herein below.

2. That this Additional Compliance Affidavit is being filed to place
on record the steps taken by ADA in further compliance with
the directions of this Hon’ble Tribunal, particularly in relation
to the strengthening and operation of the Sewage Treatment
Plant (STP) for Nalanda Town Colony, the formation and
obligations of the Residents’ Welfare Association (RWA), the
status of electricity dues pertaining to the electricity

q//\,, connection used for STP operation, and the drainage

\Cs\}f\q/’ﬁnfrastructure constructed pursuant to the orders of this

T\f _Hon’ble Tribunal.

Lo
:A\\Q’E-; N

Town Colony. The strengthened STP has been made fully
functional in accordance with the mandate to ensure proper
treatment of sewage and prevention of environmental

pollution.

4. The Deponent also submits that the Respondent No. 1 has
engaged M/s Cam Eco Engineers Pvt. Ltd. through a due

Aot
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process as the selected firm for operation of the said STP. The
said firm has been operating the STP since 30.07.2025, as is
also reflected in the earlier compliance materials relating to
the implementation of this Hon’ble Tribunal’s directions. The

Photographs of the fully functional STP is annexed herein and

marked as Annexure-1.

5. The Deponent further submits that pursuant to the directions
of this Hon’ble Tribunal that, inter alia, the residents/RWA are
to take responsibility for the regular operation of the STP and
the payment of electricity charges, ADA has repeatedly
informed the residents of Nalanda Town Colony as well as the

K(\M developer regarding the necessity of forming a properly

reglstered Residents’ Welfare Association for regular STP

@l si585ILib also pertinent to mention here that ADA has issued

\ R‘QAD"M/'GJ)/ QL _

ax \_\@ yeral letters/notices to the colony residents and the
INDY

="developer explaining the need for a duly registered RWA to

assume responsibility for operation and maintenance of the
colony STP and for bearing the recurring electricity and other
common service charges. Copies of these letters are collectively

annexed hereto and marked as Annexure-2.

7. That in addition to individual letters, ADA has also published

newspaper advertisements making public appeals and

A
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information notices to the residents of Nalanda Town Colony
regarding: (i) the need to form and register the Nalanda Town
RWA; (i) the obligation to ensure regular operation of the STP;
and (iii) payment of electricity and other common charges. In
particular, advertisements were published on 21.08.2025 and
17.04.2026 in widely circulated newspapers, drawing attention
to these obligations. Copies of the said newspaper
advertisements are annexed hereto and marked as Annexure-

3.

8. That despite the above communications and public notices,

the residents failed to form a duly registered RWA in

are to be met, from the residents collectively acting through a
properly constituted and registered RWA. As per established
practice in planned colonies, such expenditure, upon
completion of the developer’s obligations, is to be borne by the
residents’ association formed for the colony, rather than the

development authority which is not the beneficiary occupier of

2

the premises.
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10.1t is further submitted that an association in the nature of an
RWA has now been formed by the residents of Nalanda Town
Colony; however, the said association continues to remain
unregistered, despite repeated requests and public notices
issued by the Respondent No. 1, thereby indicating a deliberate
attempt to avoid formal legal responsibility for STP operation,

electricity charges, and other common services of the colony

11.That Respondent no. 1 also submits that both the developer
and the residents (through their association) have been
repeatedly informed of the requirement for regular and
uninterrupted operation of the STP to comply with the orders of

this Hon’ble Tribunal and 'to ensure that untreated sewage is

not discharged into the environment. However, it is respectfully

aged for STP operation, are being prevented from carrying
) | their duties by the said RWA/residents, and indecent
B aviour/obstruction is being exhibited towards the said

= operational staff, resulting in disruption of regular STP

operation

12.1t is submitted that for the purpose of operating the Sewage
Treatment Plant (STP) installed in Nalanda Town, Shamshabad
Road, Agra, an electricity connection standing in the name of

one of the‘colony residents, Mr. Deepak Kumar (Consumer No.

AA

G Scanned with OKEN Scanner



I ——

680 6

705154870), has been utilised for running the said STP for the
collective benefit of the residents of the colony through their
association. The said electricity connection is recorded for the
specific purpose of “Sewer Treatment Plant Nalanda Town,
Shamshabad Road, Agra.” It is further submitted that as per
the latest bill-cum-notice dated 06.04.2026 issued by Torrent
Power Limited for the billing cycle of April 2026, a sum of Rs.
2,26,672.00 (Rupees Two Lakh Twenty Six Thousand Six
Hundred Seventy Two only) remains outstanding in respect
of the aforesaid connection. The electricity supply is
categorised under LMV-1C (Domestic) and the bill specifically
describes the purpose of supply as “Sewer Treatment Plant
Nalanda Town.” The said bill records total dues of Rs.
2,26,672/- as immediately payable. A copy of the said
electricity bill-cum-notice dated 06.04.2026 issued by Torrent

1ft in order to ensure continuous and effective compliance
the orders and directions of this Hon’ble Tribunal in the
present matter, ADA has nominated the following officer as a

nodal/compliance officer:

Name: Shri Anil Kumar
Designation: Executive Engineer, Agra Development Authority

Phone No.: 9760097102 E-mail ID: engineersada2@gmail.com

At
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14.1t is further submitted that in compliance with the directions
issued by this Hon’ble Tribunal regarding the proper
conveyance and disposal of treated wastewater and other
drainage emanating from the STP installed at Nalanda Town
Colony, the Agra Development Authority (ADA) has constructed
a drainage channel extending from Gate No. 01 of Nalanda
Town Colony through Rajrai Road up to Shamshabad Road.
The said drainage facility has been developed to ensure the
smooth, systematic and regulated flow of treated wastewater
and other drainage water from the colony, thereby preventing
stagnation, overflow or uncontrolled discharge and ensuring
xdherence to the environmental safeguards and objectives

Anderlying the directions of this Hon’ble Tribunal. The

otographs of the aforesaid drain are annexed hereto and

hbrked as Annexure-5.

Tribunal may be pleased to direct the Residents’ Welfare
Association (RWA) constituted by the residents of Nalanda
Town Colony, or in the absence of a formally registered RWA,
the collective body of residents acting through any association
presently in existence, to take over and ensure the regular
operation, maintenance and monitoring of the Sewage
Treatment Plant (STP) established for the colony. It is further
respectfully submitted that the said RWA/residents’ body may

s
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N also be directed to clear and discharge the outstanding
c]cctricity dues amounting to Rs. 2,26,672.00 (Rupees Two
Lakh Twenty Six Thousand Six Hundred Seventy Two only) in
respect of the electricity connection standing in the name of
Mr. Deepak Kumar (Consumer No. 705154870), which has
been utilised for the operation of the STP of Nalanda Town
Colony, and to bear and pay all future electricity charges and
operational expenses relating to the functioning of the said
STP.

1 3 That the annexed with the this Affidavit are true copies of their

oatlile

originals.

VERIFICATION

, THE ABOVE MENTIONED Deponent, do hereby verify that
the contents of the above Affidavit and the Annexure herewith
are true and correct to the best of knowledge, no part of its

false and nothing material has been concealed therefrom.

Verified at on this day of

of 2026.

,%ggﬁﬁﬁ Lygq%07ﬁﬁ. DEPONENT |
Y e AL ATTEST |

BRIJ KIFOR
Nolary-AGRMA (U.P)

g o
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April 2026 /1/2411/1636 / 00189

. S
TORRENT o soviarssio ( QYINEXURE -4 E;g;:;m 2 P

POWER Bill Date : 06-04-26 () @ reaarge omionic

11 KV FEEDER : TNSH -11KV Shamshabad Road -FDR and many more ! Pay online on : connactfottentpower.car
*ETBANKING, /DEBITICREDIT CARD' (ALL NOBLE WALLETS

TORRENT POWER LIMITED. BillDays: 31 Days NET BANKIKC (DEBMICREDT CAF )
CIN: L31200GJ2004PLC044068

PAN No.: AACCT0294)

BILL CUM NOTICE: APRIL 2026

8= YOURDETAILS CONSUMER NO. CONTRACT LOAD SECURITY DEPOSIT
Mr. DEEPAK KUMAR S/O SHRI OM PRAKASH 705154870 NAKVA) 4000
SEWER TREATMENT PLANT NALANDA TOWN )
SHAMSHABAD ROAD AGRA TARIFF CATEGORY PURPOSE gggmvou.mes

Registered Mobile :
PREVIOUS READING DATE ~ CURRENT READING DATE POWERFACTOR

Registered Email Id : 01-03-26 01-04-26 66.38
RECORDED DEMAND BILL DEMAND EXCESS DEMAND
0.04(KVA) B.33(KVA)

YOUR BILL Due Date Pay by Due Date After Due Date Disconnection Date
IMMEDIATE ~ 226672 226672 IMMEDIATE
226672
e ik Bill Type Last Payment Date  Last Payment Mode Last Payment Amount
In case of payment through OR cods, delayed payment NORMAL 30-08-24 - CASH 37204.00
charge or prompt payment discount will be reflected in
subsequentbill based on the payment date Thank you for your previous payment of €37204.00 on 30-08-24
MAJOR BILL COMPONENTS CONSUMPTION PATTERN
5
b
Energy Charges 4 R & a
e 3000 g R R
- / 343,08 . 0 a8 ﬂ
FixedGharges 3886.69 2000 ‘*4 e o -
2BL4O.TL 4
1 g [}
1000 ém e g i d = s
s My
4 <
AN LD .
METER DETAILS EEEEEE R ERERE.
Meter Serial No. CBCO001985
DEMAND PATTERN
MDKVA KVAH
2 =]
. - % ©
Past Reading L 35071.91 Ly e e e et @
Present Reading 35072.49 12 - SR i T
4 —~ o =
MF 100 100 53 o 5
Total 0.04 0.58 ;
6 =
TOD DETAILS 1
3 = s
3
0 =SSPt R ms s L ik FMLS | _“’?""”
5 8 8 8 8 § § 8 8% 3 8 8§ §
58 §F 5 3 5 & &8 3 8 R 3 5 B
¢ x Em S i 8 aEN g L9 Akl B &

NOTICE
Fou og Ghfaa F 13 e e a1 e feedea R dad e, s Preffa Rl o e e i ot o R ST ST feredaeT v g s I e e
HRPRTR 2003 YT 56 3 A e ST o orelbee ot B S e &6 o & o e e i< o g e i orege oo stferram 2005 8 g 4. 36a 31
Y| P e At 3 SMTeIr TR R AT el AT (R & ey Tt g Sfd e A Qe

ServiceNo 706154870  Bill Due Date IMMEDIATE Amount Payable 226672 Amt. Payable before due date 226672

||I||I||” |I|I||||| I I”Il"l Additional DVVNL Arrears Payable 0

JIUIARBEIINIAL e conrresrs ayece :

rd . . i
3%and 4™ Floor, "Fortune Plaza’,Plot No. E-4, Ta] Nagri Phase-2,Sector-E,near Hotel Courtyard by Marriot, Fatehabad Road,Agra-282004

(Eranrhicon nf DVANI far Anra) M’/



IS TO BE USED AS A PROOF OF OWENERSHIP OF ANY PROPERTY OR PREMISES

& BILLDETAILS « TollFree No. 18001803124 1 7

e 6@7 {, Helpline No. 0562-4242554 [ 2424554
RdShage 8 S \. Emergency/ Critical / Theft - 0562-2454444
EnergyCharges/ Sefersl T : gRacy
ElectricityDuty/ Rgaam e 08
Regulatory Surcharge 1/ ¥etedt @iees 1 @1 14% . 000 (@ Portal:Connect.torrentpower.com
Regulatory Surcharge 2/ atzdt areamst 2 @628%‘ e Wl 000 & MobileApp : TorrentPowerConnect
FPPASurchargeI s‘maﬂ?ﬁwﬁa@m ey 18.05 =¥ el L RPN
Whatsapp No.: 7454070070
© 3,PoornanandPlaza, ChurchRoad, Agra
© 286, JaipurHouse, Near CanaraBank, A.D.A. office road, Agra
© G-1& G-2, 33/83 Adarsh Nagar, Pratap Pura, near Saint Mary’s
Total Current Dues / el ada 47 Y 1505.27 Church, Agra
oo B e O R A, S I e .
Late PaymentSurchargel Rafadgafor 33948 i fRramTar Rl framor |
Total Dues/ F@ag 226672.78 A CONSUMER CRIEVANCE REDRESSAL FORUM
""""""" . ’ Torrent Power, 3, Poornanand Plaza,
Church Road, Agra- 282002
Email : cgrfagra@torrentpower.com
Debit Note :- Misc. Debit 600.53
THTT AR & BT 7 daitor (atae) Reder dva 81 T e Rd & 8. ELECTRICITY OMBUDSMAN:
B ( ) ’ il Neda Bhawan, 3™ Floor, Vibhuti Khand, Gomti Nagar,
.t )2 wer. & Ran-Pdsit & argurem &, sier 2026 & A # 2.14 ufasm gadidiy bt Gpph
S Phone: +91-522-2720856, Fax: +91-522-2720857
Email: ec-up@uperc.org
Other TPL Arrears 0.00
Additional DVVNL Arrears
Principal Amount 0.00
Interest 0.00
Total 0.00
1 o et @ iR
ﬁgﬂ &Y STIEE 02-Dec-25 q nv@ A Bt 4= Borr
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HELP US TO SERVE YOU BETTER. PLEASE REGISTER YOUR CONTACT NUMBER AND E-MAILAT OUR PORTAL / CALL CENTER / CUSTOMER SERVICE CENTRE
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M Gmail PrOOf Of égt}l&i{éi&gh <kartikey@vchambers.in>

Advance Service of Additional Compliance Affidavit in Execution Application No.
36/2023 in O.A. No. 329/2021 (Devanshu Bose vs. State of U.P.)

1 message

Kartikey Singh <kartikey@vchambers.in> Thu, Apr 23, 2026 at 6:22 PM
To: devanshuagra@gmail.com

Cc: Utsav Saxena <utsav.saxena@vchambers.in>, Somesh Tiwari <somesh.tiwari@vchambers.in>,
Vcadaagra@gmail.com, lawadaagra@gmail.com

Dear Sir/Ma'am,

We are Counsels for the Respondent Agra Development Authority in the Execution Application No. 36/2023 in O.A.
No. 329/2021 (Devanshu Bose vs. State of U.P.). With reference to the same, please find attached herewith the
Additional Compliance Affidavit filed Respondent No.1.

Kindly treat the present email as effective service of the same

Regards,

Advocate Kartikey Singh

(Office of Mr. Somesh Tiwari)

11, 11A Golf Apartment, Golf Link, Khan Market,
New Delhi

+919936084179

@ Additional Compliance Affidavit ADA.pdf
6661K
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